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ras and haw many of these cases are 
.pending for more than ,(i) five years 
and (i^, ten years respectively;

(b) is there any proposal to in
crease the number of benches/'judges 
at these and other courts for the speedy 
disposal of pending cases; and

(c) whether Government is consider
ing any proposal to set up special 
courts or benches for speedy trial of 
•economic offences like tax evasion etc.?

• THE MINISTER OF LAW , JUS
TICE AND COM PANY AFFAIRS  
jlSHRI SHANTI BHUSHAN): (a )

A  statement containing the requisite 
information is attached.

(b ) There is a proposal to increase 
the number of judges in the Delhi 
High Court.

(c ) it is for the Chief Justices of 
the concerned High Courts to set up 
special benches according to need.

Statement

The number o f Civil and Criminal 
cases pending at the High Courts of 
Delhi, Bombay, Calcutta and Madras 
on 31st December, 1977.

N in e  of th? Hiorh Courts
No. of cases pending on 31-12-1977

Civil Criminal

Total More 
than 5
years

More 
than 10 

years

Total More 
than 5 
years

More 
than 10 

years

Delhi 25.051 6,554 427 1.536 35 2

Bombay 47.996 8,333 614 4.596 1

Calcutta . 64,645 17,544 6,292 5,408 280 4

Madras 40,480 1,823 74 5>2®3 15 1
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Government Control over Registered 
Societies

5442. SHRI BHAGAT RAM: W ill
the Minister of LAW , JUSTICE AND 
COM PANY AFFAIRS be pleased to 
state:

(a) whether the Government exer
cise any control over the societies 
registered under the Registration o f 
Societies Act, I860;

(b> whether the societies registered 
under the said Act are subject to the- 
judicial review in so far as their 
administrative, financial and other 
functions are concerned;

(c) how many of such societies are- 
fully or partly financed by the Govern
ment; and

(d) is there any proposal to regulate- 
the working of societies owned or 
financed by Government so as to make 
them more objective, meaningful and 
accountable and whether there is any 
proposal to amend the Registration o f 
Societies Act, 1860 which is not in con  ̂
sonance with the present circumstan
ces?

THE MINISTER OF LAW , JUSTICE 
AND COM PANY AFFAIRS (SHRI 
SHANTI BHUSHAN); (a ) to (d ). 
The Societies Registration Act. I860- 
is administered by State Govern
ments and the Central Government, 
is not concerned with the affairs of 
the societies registered under this 
Act except to the extent of their 
application to Union Territories. The 
Central Government does not exer
cise any control over the working o£ 
these Societies, nor there is any sueh 
proposal under consideration. As a




